CENTRAL ADIMINISTRATIVE TRISUNAL
PRINCIPAL BENCH: NEW DELHI

0.4, 1200/94

New Delhi, this the 24th day of August ,1994
Hon'ble Shri JoP. Sharma,fember(d)

' Shri Jugal Prasad,

s /o Shri Sat bev Prasad,

Aged sbout 33 years,

r/o 541, Krishna Nagar Bagi,

Ghaziabad. , vess Rpplicant
(3hri K.Ke Puri,Proxy of
Shri %urendgr Singh,Advocate;}

S. - - .

principal Birector of Audit,

Northern Railuay,

Barods House, :
New Delhi, oss Rospondsnts

(Shri P.H, Ramchandani, Advocate)

0 RO £ R _(ORAL)

Hon'ble Shri J.P. Sharma,Member(J)

Shri PeH. Ramchandani,learned counsel for the
respondents stated that the amount.cof pending med ical
bills of the applicant has been paid to the applicante.
The applicant appeared before the Bench and stated that
he has received the payment but he has still gravaes for
grant of interest for the delayed paymant of the pend ing
bills which he submitted in ﬁugust/ﬁaptember,1993. Rt
this stage, the Proxy counsel $hri K.K. Furi for
Shei Surender Singh appears and states that he Will
like to fils the rejoinder. The counter of the resécndenta
has not come on record, that has been taken today befors

the Bench,
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2. The short cuestion involved has been uwhether
the applicent is entitled to claim interest on thé
delayed payment of medical expemses for which he

has paid for reimbursement in ngust/ﬁeptembar,1993.
Firstly the interest is payable only when there is
UNNECEessary enrichment)to the other side or when
there is administrative lapée on the part of the
respondents, 3eeing to the nature of the procedure
to be sdopted in payment of such bills it is e t'ime

gonsuming process and the cleim of interest by the
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plicant is therefore not justifiabls, Re guest
gy of the proxy counsel for filing the reijoinder is

not acceptable,
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The ‘application is therefore digposed of
as infructuous leaving the paerties to bear 2t their

agwn aoste.
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